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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI —

ORIGINAL APPLICATION NO. 908 OF _

(Under Section 18(1) R/W Ss.14 and 15 of the National Green Tribunal

Act 2010)
IN THE MATTER OF:
Sach Sewa Samiti Trust e APPLICANT
VERSUS
Ministry of Environment and Forest
&Ors. RESPONDENTS
AFFIDAVIT

I Shri Yatender Kumar Bhati, aged about 70 years President, Sach Sewa
Samiti Vyas (Trust), having its registered office at D-243, Sector-105,
Noida, Gautam Budh Nagar, Noida, UP, at present at New Delhi, do hereby
solemnly declare and affirm as under:

1. That I am the president of the above noted Trust and as such
competent to file and swear the present affidavit on behalf of the
Trust. Further the deponent is duly authorised to represent the
Trust.

2. That vide reply dated 04.08.2024, the respondent no.4 has filed

Annexure R-4/1, with the details as “copy of map depicting the

7 . .corridor under the high tension electricity lines has also the

_}_;}\-Ii_:alignment and location of plot no. A-1”. In para 6 (iii) it has been
7 mentioned “a layout map of the area inter alia depicting the corridor
‘under the high tension electricity transmission line, its alignment
and location of plot no. A-1 is annexed hereto and marked as
Annexure R-4/1 to this reply..”. By filing Annexure R-4/1, the

respondent no.4 has put emphasis that there is a layout map of the
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area which depicts the corridor under the high
is the area which has been demarcated

master plan.

: f the
3. That on 12.09.2024, the respondent no.8 & 9 has filed a copY 0

. is the
site plan issued by the respondent no.4. The said layout plan 15 th

same layout plan filed by the respondent no.4 as Annexure R-4/1.

4. That the matter in dispute before this Hon’ble Tribunal is whether
the plot A-1 allotted to respondent no. 8 & 9 has been carved out
in the area marked as Green in the proposed layout plan prepared
in 2000 for institutional area of Phase-II or not. That the layout plan
of April, 2000 as filed by the applicant clearly demonstrate that plot
A-1 has been carved out in Green Area as described in Master Plan.
Vide order dated 22.08.2024, this Hon’ble Tribunal has asked a
specific question from the Respondent No.4 “..Whether any final
layout plan was prepared after the aforesaid proposed layout plan
of April, 2000 or greater Noida Authority is executing and following
the proposed layout plan of April, 2000 till date...” This Hon'ble

Tribunal has given a ten days’ time to the respondent no.4 to
explain at where plot no. A-1 has been carved out by placing
relevant approved layout plan before Tribunal.
. That in its reply, the respondent no.4 has filed a supplementary
ST _reply, wherein, has failed to mention even a single word in response

to specific question being asked by this Hon'ble Tribunal vid
. ide order

0 éiéfed 2.
Y 1{ 22.08.2024. On the contrary, they have filed an approved

'... % A
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layout plan dated August, 1996 which is prior to the proposed lay
out plan of April, 2000. The reply filed by the respondent no.4
clearly establishes that till date, the respondent no.4 is using the
proposed layout plan for all purposes. It is pertinent to mention
herein that the layout plan dated August, 1996 does not have any
bearings of plot A-1.

. That on 11.09.2024, on being asked by this Hon'ble Court, the
respondent no.4 sought 2 days’ time to placed relevant information
with regard to the changes in the approved layout plan.

. That despite directions the respondent no.4 failed to file any
information/notification qua change in the approved layout plan.

. That Annexure R-4/1, is nothing but layout plan prepared for the
allotment of plot no. A-1 and the same is highlighting plot A-1. It
has nothing to do with the depiction of corridor under the high
tension electricity transmission line as alleged by the respondent
no.4. Annexure R-4/1 is the part of the allotment process of the plot
A-1 allotted to respondent no. 8 & 9. The allotment proceedings
including remarks as obtained by the investigation officer in the FIR
no. 98 of 2021 dated 20.02.2021 Police Station Echotech-III are
annexed herewith as ANNEXURE-AX-1. Till date, there is not a
single notification in respect to change in master layout plan for
carving out plot A-1 and the same is illegal being carved out from

the notified green area.
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4

pt officials has tried to

That the respondent no.4 to save its corry

g in i |lementary
mislead this Hon'ble Tribunal vide alleging 1N its supp

reply that one plot admeasuring 1,232 Sq. mtr (ApprOX-) has been
carved out while making plot no. 22 as rectangular and the plot &
{ has been carved out on the remaining plot that was earlier portion
of plot no. 22. This very contention is false, baseless and contrary
to the material available on the record before this Hon'ble Tribunal.
The site plan dated August, 1996 filed by respondent no.4 is having
specific dimensions of plot no. 20, 21 and 22. Inthe proposed layout
plan filed by the applicant the dimensions of the plot no. 20 and 21
are also mentioned. If for the sake of arguments believes that the
plot number 22 has been reduced by 1232 sq. mtr.(Approx.) for
making it rectangular, the same has been partly added to the area
of plot no. 21 and the same has been depicting in a proposed layout
plan April, 2000. Thus there was no area left for the allotment of
plot no. A-1 and the same has been carved out from notified green
area of 10570 sq. mtr.

That the contention of the respondent no.4 that the triangular plot
has been carved out from plot no. 22 is also nullifies by the
documents/site plans filed by the respondent no.4 as well as by the

applicant. Respondent no.4 has filed the earliest map of plot no. 22

.., Annexure R-4/4 dated 04.09.1997 showing the dimension of

_.boundary towards green is 52.60 sq. mtr after making the s
o ame

_.: }__-_rj_ectangular. The next site plan which has been filed by the appli
ihg: icant
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is part of the registered license Agreement dated 27.05.2003. The

said plan also showing the boundary wall between the green area
and plot no. 22 is 52.60 Sg. Mtr. and frontage of 79 Sq. Mtr. in

between plot no. 22 and plot no. 12 towards 80 mtr. Surajpur and

Kasna Road. The next site plan was filed by the applicant was the

scaled map submitted by the respondent no.4 to the investigating

officer in case Diary No. CD73 of FIR no. 98 of 2021 registered at

PS Echotech-III, duly signed by Sh. Harender, Sh. Surinder Kumar

and Sh. Naginder Singh officials of respondent no.4 including the
encroached area is 52.55 sq. mtr. alongwith the boundary wall of
plot no. 22. Even in the Annexure R-4/1, showing the dimensions
of plot A-1 towards the boundary of the plot no. 22 is 52.70 sq. mtr.
All the above said site plans are having one thing in common that
since, 04.09.1997, to till date the boundary wall of the plot no. 22
is around 52.60 Sq. Mtr. but as per the contention of respondent
no.4 raised in the supplementary reply dated 07.09.2024, the plot
no. 22 has been reduced to 10000 sq. mtr. There is not a single
document on record which shows that the plot of 22 has been
reduced from the green side and not from the side of plot no. 21.
On the contrary, the proposed site plan dated April 2004 filed by
the applicant clearly shows that the area of plot no.21 has been
increased propor/t.i/qx_r;ta_!__til_ﬂ\{:. The respondent no.4 is trying to mislead

this Hon'ble Tr&buﬁpbi)---ﬁﬁ}‘ﬂ@gi_ﬂComplete, irrelevant and misleading

o (st

information. = *A <5t | x|

; T <=3
T e e T # ¥ | M=y —



11. That admittedly, the buildin

12.
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g constructed upon the plot no. A-1,

es has been constructed

d for commercial purpos
n from the authority,

plan sanctioned.

which is being use
no water

without approving the site pla
aken and there is no sewage

connection has been t
S admitted case of the

That it is pertinent to mention that it i
ave demolished the area of 2

e same Wwas the

respondent no.4 that they h 53 4.

constructed on the Plot A-1 saying th

mtr.,
f the story put forth by the

encroachment of the green belt. Even i
respondent no.4 believes to be true that a triangular plot was carved
out from plot no. 22 which is plot no. A-1, then after demolition of
253 sq. mtr. alleged encroachment there is no triangular plot
ains at the site as alleged by the respondent no.4 and once the

n the green belt then how the

rem
alleged 253 sq. mtr. is admitted i

remaining portion is not the part of the green belt. After demolition
of 253 Sg. Mtr. the existing plot no. A-1 does not remain triangular

as alleged and purported to be triangular by the respondent no.4
which clearly proves in volume that the respondent no.4 is filing
false affidavits and reports before this Hon’ble Tribunal with the sole
motive to give benefits to the respondent no. 7 & 8 and to safeguard
the guilty officials who carved out the plot in question in the green
belt without any power and authority and without any board

approval and any information regarding the board meeting for

approval after 31.10.2014 or presenting the alleged permitted plot

, |~ in the board meeting for approval.
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13.That the applicant therefore, respectfully submitted that the plot

no. A-1 has been carved out from the green area.

s

- __,-"7
C N DEPONENT
A VERIFICATION: i (' 07 705

\Verified at New Delhi on this day of September, 2024, that the
contents of my affidavit are true and correct to the best of my
knowledge and belief and no part of it is false and nothing
material has been concealed therefrom.

S\ .\.)/4/}/[*
DEPONENT

8 SEP 20
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GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY
POSSESSION CERTIFICATE|
Letter Nowﬂmjﬂﬁdﬂzﬁﬂ [17¢3

Date ...l o Lorrs i iaresns

Lessee / Allottee’'s Name
s /20 e o 7o I
it oy s _shsaomy ZoL el e

ﬁ%,ﬁ%aﬁ’ g 1T
Dimensions  Area (In Sq. m.) Remarks
6 Sgwaty

.......................

Site pian of the plot is enclosed herewith. STy gﬁq
2-1.Block No. ==.....Sector .".’.......on.m..” i

[/We have taken over possession of the plot No
I/We agree with the plot size, area, earmarked in the enclosed plan and the plot is

free from encroachmernl.- ,
Possession handed ovér by | Possassion taken over by
5
H.169, SECTOR GAMMAS GREAPERNOIDA CITY D — Madinu
DISTT. GAUTAWBUDH NAGAR (UFP) . . =
PIN - 201 308 | Signature of the lessee
Copy lo Frs L .
1. Lessee e TE _ . I
2. General Manager (Property) z
3. General Manager (Engg.) : L e (ahy
4. General Manager (Finance) i mbfgggiu mugmﬁglg? CITY )
PIN - 201 308 A

L0 EA A A T



e e e e S

587

R—— —_— - | . - . - - 1 RRLEE e e

-

FRODUCED BY AN AUITOLY © 00 UL

Pmbe At o &

GREEN A (L4 e
1.78

' GREEN AREA
—52.97-
g L=
PLOT NO.2Z7

¢ . 28 [, E08 it aee:

# —p
7‘ﬁ 4 12:00 M VWiDE ROAD:
1 AR _

AREA = 691.00 SQM

Dkl

19nd0dd TYNOILYONAZ YSIA0LAY NY A8 Q32NTONd

s

l’OSSESSIQNTAKE{OVﬁRMLOm' “ I’Cihu‘l HANDEDROVEL AALOTES

¢

o

et 4T ;
1,

L] W os '] ¥

33t

0. e 1 M

LEASE PLAN FOR PLOT NO.A-1

A |

SECTOR K.P-1, GREATERNOIDA | AQS| CUNGEY | MO INGG DRAFIMAN

m—— ot e i 5 TR vap—-

@ GREATER NOIDA INDUSTH 1A' - VH{ O (507 'HORITY

LRt

T e ——————

P !




588

LEASE DEED

(Village Abadi Land)

THIS LEASE DEED MADE on the ....27.7¢....... day of

~IRV........inthe year ... D.0.).2%...... between the Greater
Noida! Industrial Development Authority, a body

1976) (hereinafter called the "Lessor” which expression shall,
uniess the contest.does not 8o admit include its successors,

assigns) of the one part and

(hereinatter called the "Lessee" which exprassion shall iniess context doss ot s st

include his / her / their [ its heirs, executors, administrators representatives and permitted
assigns)ofﬂ)eoﬂ\erpan. ' x »

WHERE AS the plot hereinafter described forms part of the land acquired under the

land AcquisitionAct, 1894, and developed by the Lessor for the purpose of setting up urban
and industrial township. -

WHEREAS the Lessor has agreed to demise and the lessee has agreed to take on
lease the said plot on the terms and conditions hereinafter appearing for the purpose of
constructing residential building or commercial building as per conditions Specified here in
after according to building plan approved by the Lessor. ‘.

(1) NOWTHIS LEASE DEED WITNESSESAS FOLLOWS -

ThatinconsideraﬁonofRs._J_L(Rupees_Qne_paidin lump sump on account
of one time lease rent the lessor both hereby demise and lease of the lessee all that plot of
land numbered as ...e30. . L. g ._W in Block statvasessaiTirasensesnnencians 8
_ . ERXFLL.. N &_rea efNoida Industrial DevelopmentArea,
District GautantBudh Nagar contained by Square Meters be the same, a little more, or less
and bounded (situated at tehsil Gautam Budh Nagar, Distt, Gautam BudhNagar).

—_—

R 26F 493 —o
IR~ Lo oo
Admeasurement 69 % Sqm. ,_'?‘-E-ﬁ:—m—_
ONTHENORTH Byﬁ"/ﬁ?ﬁ L #
ONTHE SOUTH BY consivrianb MM i gagiiy
ONTHEEASTBy......... aaierid ./;OW
ONTHEWESTSBy....... {Ncm,s@ e
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And which said plot is more clearly delineated and shown in the

589

43

attached plan and therein
marked red.

TO HOLD the said plot (hereinafter referred to as "the demised premisea‘wﬁhwr
appurtenances unto the Lessee to the term of Ninety years gommendng from (the
execution of the lease deed) A F /= 20/ % date of possessmn) except and always

reserving tothe lessor

A right to lay water mains, drains, sewers of electric wires under of above the
demised premises, if deemed necessary by the Lessor in developing the area.

Full rights and title to all mines, minerals, coals, washing gold's earth oils, quarries in
or under the plot and ful right and power at any lime to do all acts andmklg?wm
may be necessary Of expedient for the purpose of segrching for, working and
obtaining, removing the enjoying the same without providing of leaving any vertical
support for the surface of the plot(s) / fiat or for the structure time being ‘standing
thereon provided always, that the lessor shall make reasonabfe compensation tothe
allottee/leassee for all damages directly occasioned by exercise of the rights hereby
reserved. The decision of the Chief Executive Officer of the lessor on the amount of
such compensation willbe final and binding onthe lessee.

AND THE LESSEE DOTH HEREBY DECLARE AND CONVENIENT WITH THE

: LESSORINTHEMANNER FOLLOWING:

That the lease will bear, pay and discharge all rates, assessments of every -
description including peneficiation levy and user charges which during the said term
pe assessed, charged or imposed upon either on the landlord or the tenant or the
occupier in respect of demised premises or the buildings to be erected thereupon.

_ That the lessee will obey and submitto all directions issued of regulations made by
~ the lessor now existing or hereafter to exist so far as the same are incidental to the

sion of immovable property of so far as they affect the health, safety of
convenience of the other inhabitants of the place.

That the lessee will at his own cost, errect on the demised premises in accordance
with the plan, elevation and design and in a position to be approved by the lessor of

 any officer authorised by the Lessor, in that behalf in writing and in substantial and

workman like mannef, 3 residential building only (o commercial building as per

s conditions. specified here in after) with all necessary sewers, drains and other

rdenances according to the directions issued or regulations made in respect of

* buildings, drains, latrines and connection with sewers.

"The allottes: a! his own expense will lake permission for sewerage, electrici
water connections from the concered departments of the lgss:or or If‘rno?rn a"rg

. competent authority in this regard.

_ That the iessee will construct the building accordi '
L e --;e;gvat_iu_rji;cpr_.qqi_asprgst;ri_bad bythe Lessor.g I 5 Ui drchputansl oo
2017 -:'Thatlhehﬁéﬁwili keep the demised premises and buildings:

condiliontothesatisfaction oftheLgssar, . .+ -

.....

i) andhe avaiable facilles a wel a3 ha suroundi " i
| healthy and safe conditiontothe eoﬁu‘é‘h}em_mﬂ?ﬁ&?ﬁfﬁ:gﬁ?ﬁggm
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Thatthe lessee shall abide by all Regulations, Bye-laws, Directions and Guidelines of
the Lessor / framed / issued under Sections 8, 9 and 10 or under any other provisions
ofthe U.P. IndustrialArea DevelopmentAct, 1976 and rules made therein.

If the maintenance work of any area is not found satisfactory according to the lessor,
then the required maintenance work will be carried out by the lessor and the
expenses incurred in carrying out such works will be borne by the alloteels,
collectively or in parts. The decision of the lessor will be final as regards to the

expenses incurred int he maintenance work.

In case of non compliance of these terms & conditions, and any Direction of the
lessor, the lessor shall have the right toimpose such penalty as the CEO of the lessof
mayconsideriust andlor expedient.

10) Thatthe lessee will not make, or permit to be made, any alteration in of aqditions' to

the said buildings or other erections for the time being on the demised premises erect
or permit to be erected any new building on the demised premises without the
previous permission in writing of the lessor and except in accordance with the terms
of such permission in writing of the plan if any, approved by the lessor or any officer
authorised by the lessorin that behalf and in case of any deviation from such terms of
plan, will immediately upon receipt of notice from the lessor or such requiring him s0
1o do correct such deviation as aforesaid if and the lessee.

Shall neglect to correct such deviation for the space of one calender month after the
receipt of such notice then it shall be lawful for the lessor tq cause such deviationto be
‘correct at the expenses of the lessee which expenses the lessee hereby agrees 1o
reimburse by payinglothe fessorsuch amount as the lessor (whose decision shallbe
final) shailfixin thatbehall.

11) Thatthe lessee shaliuse the demised premises only for the purpose of constructing a

12)

13)

14)

18)

axle fs®) !

S0 oo ) e e

buiiding for residential purpose (o for commercial purpose as per conditions specified
here in after) and no other purpose without the consent of the lessor and subject to
such terms and conditions as lessor may impose and will not do or suffer to be done
on demised premises or any part thereof, any act or thing which may be or grow to be

nuisance, damagg. annoyance or inconvenience to the lessor orthe Owner, occupier
of other premises inthe neighbourhood.

That the lessee will not erect o permit to be erected cn any part of the demises
premises any stable, sheds or other struclures of any description whatsoever for
- keeping horse, cattle, poultry or other animals except and in so far as may be allowed
by the lessor in writing. :
That the lessee will not assign, relinquish (exceptin favour of lessor
or part with possession of the demised premises without prior p)é,fﬁg:it;ﬁ'ﬁff;
iessor. The transfer of the plot to lessee's legal heir will be allowed with the prior
permigsion foran officer authorised by him/her in this regard. ™

That léésee may howaver with the prior permission of the | j
e 4 essor and sub
conditions as it may Impose, ‘mortgage the demised prem?ségctltg s:{r;xh
governn'tent!&en'ngwemmnl organization / financial Institutions for the purpose o,;

- securing loan for acquiring the plot and/or constructing house thereupon.

In case of transfer, transfer charges as fixe
lessee to the lessor at the tima of tgansfer. Ld oy iha_ e sha!l'be payable by 1he

3 3;5.;}“;

ru by y Vi o

7.

44
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] ' | nqui ' fer part with
16) That the lessee will not assign, relinquish, mortgage. sublet, trans ]
: : ion of any portion less (han the whole of tha demised premises and building
thereon nor cause any subdivisiorthereof by metes and bounds of otherwise.

17) That the lessor shall have first charge es for the amount of
unpaid balance and charges, interestan

upon demised premis
d other dues of lessor.

i f

18) Thateverytransfer, assignment, relinquishment, mortgage, subletting ofthewhole 0

] the demised, premises, of building or both ehall be eubject to and mltransfereg.
assignee or sublessee shall be bound by all covenanis and conditions herein
contained and be answerable to the lessor inall respectthe therefore.

the lessee of his/hertheirfits transferee of permitted
ge, sub-fet of transfer

Provided always that if _
assignees, as the case may be will assign, relinquish, mortga

the demised premises and building thereon as a whole or rest
o the lessor at its office

helshelits will deliver at hisfher/its/tneir own expenses ! .
attested copy of the assignment, relinquishment, mortgage or transfer deed together
with a notios thereof, within a month after the same shall have been duly registered
under the Indian RegistrationAct or any other amending statue.

Provided thatin the event of sale of fore closure of the mortgaged of charged property
the lessor shall be entitied to claim and recove( 26% of the unearned increase inthe
value of said.land as first charge, having priority over the said mortgage or charge.
The decision of the lessor inrespect of the market value of the said land shall be final
and binding on all the parties concemned. g o F ]

Provided further that lessor shall have pre-emptive right to purchase the morlgage or
charged propeity after deducting such percentage of the unearned increase as
aforesaid. . i ' = SRS o : -

18) _'._’_];'atﬂae lessors righit o the recovery.of thfe.__dnéamed increase and the pre;embﬁve
m:o g;;rchas'; the {:rraop?ny asé mentioned herein before-shall apply equally o
i ntary sale or transfer, it by or through executio
insolvency/court. . T : Gt R

20) That the lessee will permit the members, officers and subordinate
~ workmen and other employed by the lessor from time fo timrqs:-ar\‘:ls :I tat;ﬁrfas::;:b'}g
_ time of the day, during the said terms after three days, previous: notice to enter int
and upon the demised premises and-building to be erected thereupon in ord i
inspect the same and carryon necessary works mentioned before and the less ol
give notice af the provision of this sub-clause to his/erthelrfts tenants G

21j Thatthe lessee shall not exercise hisharftherfits opti : ;
- - Tt rlits option of the determini '
b kg ‘::;;’oﬁi;‘?:::; Tiaks dood damage if by fire le::pesmg :h f?o'eoad?,
<\ iclenice. of, 8y 0r.of. 2. mop o oiher Tesislibla force terial pal
domised premises wholly o parlly destroyed or g ng;n;alana‘ part of the
peimang.ntliy?nﬁ_{ ofbuilding purpases. ed substantially or

22) The lossee claims that he/she is a bonafide vi Ei

L clain e/se is & bonafide viltager of Greater Noi

!!ai:firofeﬁrt?li t‘?& 3;1 l:ﬁg:frhsg; a; _perls?n h}?} whom such wiﬁﬁﬁﬂ%ﬁf&ﬁ?ﬂd ﬂas
arotment of the plot which the. 0 of the Aut 08
toas andcondilcrsorthis caleqorios s guambelow: - aonS

M T B T T S i : ;

20k . 3 e Pl e AR Wl i b rark e
S i TR % Ly ST 0 Pl - e R Vhilg g 8 7 " 2
LA Nt TR N L 1 g o e L i R Pk AT -
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i)  That the Lessee shall develop the plot and construct the building as per Building
Regulations and Directions for village, abadi / abadi extension areas as am_ended

fromtime to time.

i)  Incase of transfer of plot the land use of the plot shall remain as in being allowed to
the original allottee.

i)  The malwa charges will be deposited by the allottee @ Rs. serneeeennd= priof to the
leaes deed registration.

iv) The allotee/lessee would complete construction within 7 years from the date of
allotment in the event of an extension; extension charges @ 2%, 4% of the primium
would be chargeable for grant of extension for each year on pro-rata monthly basis.
The rate of extension charges as mentioned as above may be precise by the lessor

without any notice.
v) Theallottee would be deposit Rs. 1/- as lease rent as one time.

vi) Incaseof transfer of the allotment of the plot by the allottee to any other person with
the concurrence of the authority; the transfer will have the right to execute the lease
deed with the authority in the same capacity as the original allottee, subject to the
condition specified above, However the transferee will not be entitied to any other
benefits applicablé to the original allottee. ' '

vi) Incase the land owner has been given and abadi settiement Plot by the authority and
he / sha sells the abadi plots within 3 years of allotment. His right to residential
scheme reservation shall be cancelled.

vili) Lactation charges.

ForComerplots:

5% of the premium

Forplotfacing park/greenbela
5% ofthe premium.

For plotfacing 18/24 m. wide road
5% of rhe‘prerni'um ; k3

Note : For plots having more than one location benefit, location charges will be additive

ENCLOSURE :-(A) LEASEPLAN

(i) AND IS HEREBY AGREED AND DECLA -
TOTHESEPRESENTSASFOLLOWING — | O TWEEN THE PARTIES

A~ Not with standing anything herein before contained if the :
sty AR there shal| | NG
/. opinion in the lessor (Whose decision shall be final and binding) Lﬁ?ﬁgf‘;ﬁ t;’; g,‘g

s i e s T )

ree shun e ) sl
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leasee ‘o any person claiming through or under him/Mer/their/its of any of the
covehants or conditions hereinbefore contained and on his/her/their/its parts to be
observed and performed and in particular and without prejudice to the generality of
the sub clause, if the lessee transfers, relinquishes, morlgages of assigns the whole
or the part of demised premises before constructing a building on it as hereinbefore
provided within the period mentioned in sub clause 22 or 22 (a) of clause Il it shall be
lawful for the lessor without prejudice to any other right of action. of the Lessor in
respect of any breach of agreement, to re-enter the demised premises of any part
thereof and determine this demise and thereupon if .

Atthe time of re-entry the demised premises has not been occupied by the lessee by
way of construction a building thereon, the lessor may re-allot the demised premises
and entire deposited amount shali stand forfeited in favour of the lessor.

At the lrme of re-entry the demnsed premises are occupied by any- building
constructed by the lessee thereon the lessee shall within a period of three months
from the cate of re~entry, remove from the demised premises all erection or building,s
fixtures and things which at any time and during the terms shall be affixed or set up
within or upon the said premises and leave the said premises in as gocd a condition
as it.was on the date of demise, in default whereof the small shall become the
property ofthe lessor without payment of any compensation to the lessee for the land
and the building, fixtures and things there on, but upon lessee removing the
erections, building fixtures and things before or within the. period herein specified the
demised premises shall be re-allotted and the lessee may be paid such amounts as
may be determined, by the lessor provided that the lessor may at its option agree to
purchase the said erection, buildings, and fixture upon payment to the lessee, pnoe
therefore and for his interest mthepremlses asmaybe mutually agreed upon.

Iflessee is found to have obtained the allotment and lease of the demised premises
by any misrepreserilation and misstatement or fraud the lease may be cancelled and

the possession of the demised premises may be taken over by

the'lesso
forfeiture of total deposits and e along with

Thelessee in such or eventwill not be entitled to clairm an
thereof..If the lessee commit any act or omission on thed

in nuisance, it shali be lawiut for the lessor to ask the |
essee to re G
within a reasonablz period, failing which the lessor s ol

hall #self get th
removed at lessee's cost and charge dama 9 Duisgnce
ges from th ae
substanca of nwsance @ lessee during the pertod of

W Sya Ao o c;-.’-:‘-\f.ml

Y compensation in respect
emised premisss resulting
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Any losses suffered by the lessorona fresh grant of demised premises for breach of
conditions aforesaid on the partof the lessea or any person claiming throught or undr
him shall be recoverable by the lessor.

E Al notices, orders and other documents required under the terms of the lease of
under the Uttar Pradesh Industrial Area Development act 1976 (UPActNo, 6 of 1976)
or any rule or requlations made there under shall be deemed to be duly served as
provided us 43 of the U.P. Urban Planning and DevelopmentAct 1973 as re-enacted
and modified by Uttar Pradesh President's Act (Reenactment with modifications) Act
1974 (U.P.ActNo. 30 of 1974).

F.  The Chief Executwe Officer of the lessor reserves the rignt to make such additions
and alterations or modification in these tetms and conditions 8s may be considered
justand expedient.

G. Al power exercise by the lessor under this lease may-be ‘exercised by the Chief
Executive Officer of the lessor. The lessor may also authorise any of its officers o
' exewse all or anyof the powers exareisable by itunder this lease.
Provided that the expression Chief Execution Officer shall include the Chef
© Exacutive Crficer for the time being or any other officer who is entrusted by the lessor
withthe functions similar to thase cf Chief Executive Officer.
" H Thacostand expenses of preparation, stamping and registering the legal documents
" endits copies and all other incidental expenses will be borne by the allottee, who will
‘alsopaythes '.amo duty of r:ansfer ofimmovable property levied, or any other duty or
chargethat may be fevied b; any authcmy empoWered in thisbehalf !

£

i M arrears payabie to !essar shall be reco.'erable asarrears of land revenue.

S 1r pase of any c'arﬁcahpn ormterpfeia*ion ragardnng {heseterms and condnhns the
] dec:sm of Chief. &ewtwe Ofﬁoer of the Iesv.or shall be final and binding on tha ;

K Any feiaxat-m concesswn or nnd.zigerca g;qmgd by lhe {mW !0 e L ' '3!:3“ ‘_ gy
 notmanyyyay Bgsicn e Iegalr’ghtnfthelesso; | '
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lnlh_eaventofanydispulewimmgnrdtothetemnandcondﬂiomlsfﬂnmodeodof ;
memuuluwwmmwmwmdmcwnmcammmm
(where the property is situated) or the High cwnmammmmmmm

IN WITNESS WHEREOF THE parties hereto have set their hand on the day and in
~ theyear herein first above written.

' _!nmaptiasenneoi

1 Winess For and on behalf of the Lessor
ghum ST |
Sf@:@a . Bl
Mdess 3 o

)

Sighra Mav{"ﬂi_
2 %%6 - Forand on behalf of the Lessor

5 R szo;.n-ﬁzzrra‘h” \
J;i-; NWST ' mmmﬁm'au-:m
Address D&

Certified true and exact copy of the original in all respect.

| S Mot
* LESSEE Co

Forand onbehalf of the Lessor
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